44

i

T *
ﬁ%f

oﬁhmwmnmmmqmwwmmw
4 ooty
T

k FE %
ﬁWWWWMﬁqWWM#

(Motn.)
mh mﬁ

Five-Year Plan

mﬁﬁ

KARTIKA 12, 1904 (SAKA)
i Chandra

The House will
further discussion on

Shri Viridhi
1Wn
LEEL K
fﬁw
e
= | et
ar f=

vﬂ

T ST w5

g1 FH6
a7l

&1 e
=1 T&T

~Re. Sixth

Wwwmwmmmmmn
wmmm wmwﬂm

MOTION RE SIXTH FIVE YEARS

PLAN—Contd,
MR. CHAIRMAN:

now continue
the 6th Plan.

16.45 hrs.
Jain,

Wmmm

EEEEEEpSEEF EEERE-<EE Y
o nwwgmﬁ mm 345 WWWW
m wwmeﬂw . @fmmmmhwm m
mmgmmmw pattee b |
imm m mmawwmm
mMmﬁmﬁ mmmwmmwwmmmmaﬁn
LEWER® L E SR 2
bty &
wmftﬁmmmw ﬁmﬁ

fwmw @Wm
wﬁ b
w mwme

mﬁﬁhh mnﬁ

wun

m Wm%ﬁmmmw
WWTWMWW mm

k5w



: fﬂmm mmmmmmmmmmew
mwm m f .mwﬁm mﬁ mm
mmw mm@ AT
1313 amnﬁm ﬂmmwwﬂmWW
Mmmmmm - m fmwg
mmmmmmw gwwmammimmm mm, M ﬂwﬂﬁmmm ﬁm mmmmgf
mﬁw. mmmiﬁa FEEEE CREFERDE EevEEEFERE
_ mma BLT MWWMMm{m@mwwwmwﬁ;ww-mmewmw s mmmw
i m mmm mmMﬁﬁwmfwmmwmmwmeMmmﬂﬂmm@mwmeﬁ
s fmawm?ﬁ% T iy

B b o B S
.mnw * g wm
m mxmwmm (i mem mw mmwﬁ

FEEEwL wfwﬁmemmm

B ey, w
wl_nw B k H_.mq i
; mmmmmmﬁ mmfm@m mnm

-mmm mmmw

Five-Year Pﬁm
(Moin.)
mmﬁm ur
a‘m‘u‘t
f‘g:f‘a.‘rr T =1 snwrr T m‘

NOVEMBER 3, 1982

Re. Sixth



Re. Sixth

NS
o
wn

{

is
i

¥i
adlﬁi

i A
s
.
,g-
3:%
gﬂ

:

£ 4
i
y
A

el

£
A
1,
% 3
3
e
4

%

P

EE BN
i;%?
§&§i i
gﬁ'g %
ﬂggﬁga A
49374,
2y994

1

A
%
i
13
Ry
il

13
4
L
'
|

233
EE
ai

T
+

3A 34~
1113
1111
LY

1944

2%
&&i
4

3
1
-

1399447, 4237
11312473 14
g ii%ﬁli %ig
LEPErTHEE
SELREEE AP
-ERE IR
aﬁ%gﬂ-ﬂ 3

13
Ty
3
i 7

44
. FE
!
A9
3
5~

g
3

4
i%
!

11
%i

2

TR
53335
1z,

2

SHRI SATISH AGARWAL (Jaipur):
Mr. Chairman, Sir, the House is cur-
rently debating the Sixth Five-Year
Plan. This Plan has come into existence
from 1980 and will cover the periods
from 1980 to 1985. It is really a sad
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commentary that this House did not
get the opportunity to debate the
Draft Plan prior to approval cof this
Plan by the National Devalopment
Council. The Hon. Minister for Plan-
ning has appealed to the Members of
this House that they should cooperate
with the Government in the implemen-
tation of the Plan. This ig a well-
known principle that unless somebody
is made a partner in decision making,
he is not going to be a partner in the
implementation of the same,

In all Plan documents, in wvarious
articles and speeches of this Hon.
Finance Minister and of the earlier
ones also, an appeal has been made
that this implementation of ithe Plan
is not the responsibility of the Gov-
ernment, but of ithe people at large.
But I reaily find no effort on the part
of the Govermment to involve the
people at large either in the decision
making, or in the formulation of the
Plan or in the implementation of the
Plan as such. And this is one good
reason that right from the very be-
ginning, since, the inception ¢f the
Planning era in 1951, the people of
this country at large have not been
involved in the total Planning piocess
and in implementation thereof; and
this is one good reason why onr Plan-
ning or Plan targets have not been
achieved despite a massive investment
of Rs. 88,700 crores up to the end of
the Fifth Five Year Plan and anothe:r
Rs. 50 to 55 thousand crores during
these two years, roughly by ihe end
of 1982.83. In other words by the end
of the three years of the Sixth Plan,
approximately Rs. 150.000 crores hcve
been spent over Planning so far is the
public sector outlay is concerned.

Now when the Government speaks
from its ivory tower that Rs. 150,000
crores have been spent over the Plan-
ning by the end of March 1983 let us
examine and scrutinise whether the
benefits of Planning have reached
those people for whom it was meant.

Planning was not a new concept for
this Government, for the versonnel
managing this Government in 1951.
When thig Plan was introduced, they
had this concept of Planning right in
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1937 at the Karachi Congress when
Subhash Chandra Bose became its
President and Pandit Jawaharlal Nekru
was there. Even the concept of Plan-
ning in a limited way was introduced
by the Congress Party when they had
the opportunity to rule in 1937. So, it
is nothing new that way. Of course,
the area of Planning has widened,
dimensions of Planning have widened,
activities of Planning have been wide-
ned  resources have been widened, but
it is not absolutely new to the Con-
gress Party. The Congress i’arty is
committed to Planning snce 1937 and
earlier to that too, but I am sorry to
say that since 1951, when this Plann-
ing era was brought into force, there is
one point about it that I would like
to make a mention here. The point is
that Planning hag to be more economic
oriented and less political oriented.
But what we find is that when Plan-
ning document was brought in. every
Plan came into existence one year
earlier to the elections. The first Plan
in 1851 was lauched one year prior to
the elections; Second Plan in 1956 was
prior to elections; the 1961 Plan was
prior to eiection, the 1966 Plan was
prior to elections. Then there were
certain annual Plans also. So, naturally
this national document of Plan which
should have a national acceptability
in favour of ali sections of the people,
irrespective of the fact whether they
belong to this side or that side, has
got bogged up in political partialities
or political considerations. This should
not have been so. But becauvse the
Plans had been launched on the eve of
elections, naturally 40 per cent ¢f the
people belonging to the ruling party
supported the Plan and 60 per cent of
the people though agreed in Lroad
principles to the objectives of the Plan
opposed various proposals hecause it
was used as an election manifesto of
the ruling party in every election.
This was very unfortunate. It should
not have been done. Because on this
date, there is no disagreement, so far
as the broad objectives of the Pian are
concerned. Who is that Member be-
longing to any particular party what-
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soever in this counfry, who ¢oes not
want the removal of unemployment,
does not want the removal of po-
verty, who do not want the removal
of inequalities and who does not
want the improvement in the qua-
lity of life of our people? These are
the broad objectives of the Plan; and
these have been made the objectives
of the Plans right irom 1951. But since
1951 tiil now, these objectives, as tar-
geted, have not been achieved. Either
the targets were very ambitious and
very high: or—I would like to come to
it later on, as to what has b2en the
snag. But in respect of the ‘hree de-
cades of planning, right from 1951
onwards, we have a document of the
planning Commission. It is callel the
“Draft Sixth Five-Year Plan, :378-83"
which gives an evaluation and a scru-
tiny of the planning prosses and the
achievements during the last three
decades,

At page 4, paragraph 1.121, it is said
I guote:

“The preceding assessmeni of
India’s economic deve.opment over
a quarter of a century of Planning
has indicated some fundamental
failures and it is on account of these
that the need has arisen for a re-
appraisal of the development strate-
gy. We must face the fact that the
most important objectives of plan-
ning have not been achieved. The
most cherished goals seem to he al-
most as distant today as when we set
out on the road to planned develap-
ment. These aims—implicit in il
our plans, but more explicitly stated
in the later formulations of sur e-
velopment strategy—are universally
accepted by the Indian people; they
are the achievement of full employ-
ment the eradication of poverty and
the creation of a more equal society.”

This is the evaluation of the 25 years
of planning made by the Planning
Commission itself, and it is contained
in their Plan document. Now, we
must face facts. What has been the
main reason for all these? We creat-
ed 3 mechanism of Planning Commis~
sion. Planning Commission, as on
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date. is very well equipped, so far as
the formulation of the Plans are con-
cerned, their projections are concerned,
It is much better equipped than what
it was a decade ago. So, so far as
that aspect is concerned, I have no
grievances,

But the main grievance is: why has
this pianning process not be able to
bring the desired results? We have
been planning Zor the have-nots, for
the removal of poverty, for the remo-
val of unemployment and for remov-
ing inequalities. These are the three
broaq objectives of the plan. I would
like to know from the Minister as to
what has been the achievement during
the two years,

You can yourself see it. After every
plan, there has been an appraisal, after
every plan there has been gn Ihcrease
in the unemployed people, people
living below the poverty line have gone
up after the end of every Plan. You
can very well say that the population
has grown. I am not tagging it with
that. Yoy gare trying to find excuses.
But the fact of the matter is that after
every Plan, whether it is First Second,
Third. Fourth, Fifth or the Annual
Plans or this 6th Plan the number of
people living below the poverty line
has been going up. The number wof
unemployeq persons jg going up.
Tihrdly, inequalities are growing.
Twenty per cent of the rural poor
people, that js, people of the lowest
straty are controlling 1 per cent of the
total assets, and 4 per cent of the
highest strata are controlling 30 ver
cent of the national assets.

Where is socialism? Now everybody
is talking of socialism. It may be
qualiied by Marxist Socialism or
Gandhian Sociglism. But I would like
to know, gs a student of public fian-
ance, where socialism is.

I would like to ask this Government,
and I would like to give a suggestion
also here. In all these periods, the
whole fault has been this, Sp far as
the planning mechanism is concerned,
it is all right. But so far as imple-

2541 L.S.—15,
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mentation is concerned, it is lagging
behind. There is a tardy implementa-
tion of projects. Where is the money
going? Fifty per cent of the money
is going down the drain. At present,
what is being planned? - We are plan-
ning three-hed rocom house, with a
latrine, bath ete. etc., providing one
lakh next year we ¥revise the design
ang the Plan, add one more lavatory,
provide ong lakh more. Next year we
provide one more sfaircase gnd one
more lavatory and we provide one
lakh more, the plinth grea remains the
same every year. In each develop-
mental project the cost is going up and
it is eating away 50 per cent of the
public money.

Now, hon, Minister, can you cite
even one single instancg of even one
single project during the last 30 years
in this country, a major project which
has been completed within the approv-
ed sanction, as sanctioned by the Plan-
ning Commission and the Government?
Can you cite even a single project
which has been completed during the
time schedule during the 30 years, any
major project invloving Rs. 10 crores,
or Rs 20 crores? Every project in this
country during the last 30 years is eat-
ing away major portion of the money
provided by Parliament or by the Gov-
ernment so far as development js con-
cerned.

You know, the Metro Railway was to
cost Rs. 140 crores. It is reaching
Rs. 1000 crores! Salal Project was to
cost Rs. 58 crores znd it is reaching
Rs. 400 crores. Rajasthan Canal, Kosi,
Gandak, Nagarjuna Sagar—there are
eight various irrigation projects in this
country which have not been complet-
ed for the last 20 years! And as a
result the cost escalation in the deve-
lopmental projects increased and it has
been debated last time also here. 1
made these points at that time also
and galso during the discussion on the
Budget. And 1 am making these
points now for the kind consideration
of the hon. Members of the House. I
have made these points on earlier
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sacasions also, so far as the implemen-
tation aspect is concerned, cost escala-
tion is concerned, time run-over is con-
cerned, that there is not even a single
project which is completed jn time and
the community is deprived of the
fruits of development for all these
years. If the irrigation projects like
Rajasthan canal gre not completed for
want of funds, or Nagarjuna Sagar, or
Kosi or Gandak or any other project,
if they are not completed, what hap-
pens? Irrigation is your main strategy
for agriculture, Then your f{ertilizer
will become useless. Now what is the
situation today? After spending
Rs, 10,000 crores at the end of the
Fifth Plan_ or major irrigation etc,
what is the position? A ten per cent
lesg rainfall this year, or 15 per cent
less rainfail adversely affects our agri-
cultural production! I used to read in
1945 when I was 3 student of B, Com.
in Pilani that our Indian agriculture
depends on the vyagaries of the mon-
soon. This is the position even after
40 years! Even today we depend on
the vagaries of monsoon.! If the
monsoon is good the agricultural pro-
duction is good. Then what is the use
of providing funds for irrigation? All
this has to be provided because the
country is not tp face drought or
famine. But if we have not been able
to provide these irrigation facilities
and the situation created on account
of tess rainfall, even 1Q per cent less,
what is going to be the production in
1982-83? It is not going to cross even
the 1978 production level. You pro-
jected 138 million tonnes for 1982-83.
It is going to be less than 13p million
tonnes! We are not happy with the
situation. We are not happy on your
failure. Your failure is not a oarty
failure. Your failure is a national
failure. It is a failure of the Plan
which causes anxiety to everybody.
We are not happy over your failure on
this ground. So, your project costs
are going up. If you take any hydel
project, or fertilizer project, power
project, everywhere as I said earlier,
there is not even 5 single major pro-
ject of the Government of India or
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even the State Government which has
been completed within the approved
sanction ang within the targeted time.
It there be any one, I shall be thankful
to the hon. Minister if he can enlighten
the House.

So, what has been done? The im-
plementation mechanism has to be
strengthened. Unfortunately, there is
no mechanism for monitoring imple-
menting at the moment. Costs go up.
The project reports are delective.
They have become fait accompli. And
not only that: In certain States pro-
jects are started even without the ap-
proval of the Planning Commission!
And then the approval of the Planning
Commission becomes a fait accompli.
You have just to stop it. There js no
other way. Why this lachari? Why.
is this situation so? 17 the State Gov-
ernments go ghead with some projects,
even without the approval of the Plan-
ning Commission, then yoy have to be
ruthless about it and say to the Stale
Governments, that Planning Commis-
sion js not going to approve and tell
them ‘you have started this without
the approval of the Planning Commis-
sion.” Political compuncliong should
not come in your way. In that way,
you will not be able to do justice to the
matter. The whole economy behaves
and the whole economic performance
depends how tight{ you are. If you
are gs soft as you are in personal life,
then of course, there js going to be a
castastrophe. You should not be like
that. So, this is the major question
that confronts wus.

Secondly, you should not try to <on-
done it. Have you taken any action
against any officers for the delay in the
implementation? In the private sector,
if there is 3 time-bound schedule, if
there is zn approved amount, and if
the Manager or the Executive Director
is not able to complete that project
within the approved sanction, or time
schedule then that man is checked off.
I think this House will be with you if
You bring in any amendment jn the
Constitution or in the Conduct Rules,
that is, somebody is made in charge of
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a project, There should be a time-
bound implementation. Well gentle-
man_X, Y, Z, you are in charge of this
project this has to be completed in
three years, this has to be completed
within 100 crores. Then per cent mar-
gin is there. So, not beyond 110
crores. If it is not completed, you go
lock, stock and barred and go to your
house. But, there is not even a single
officer in the Government of India_all
throughout, who has been charge--
sheeteq, who has been punished for the
slackness. At the most he is transfer-
red from X place to Y place, from Y
place to Z place, that is all. There is
ne incentive, there is no disincentive.
That may be the position. (Interrup-
tion) I am not putting premium on
such persons whether they join us or
they join you. I am talking, Mr.
Bhatia, on a higher plane. The eriti-
cism ig not partition. It is not moti-
vated by party considerations because I
sincerely feel that the destiny of this
nation is now committed to the broa-
der implementation of the plan formu-
lations. If we do not achieve it, the
future generations will not forgive us,
whether you are there or we are there.
- So, this is very essential that we have

to do it. And Sir one more sugges-
tion I woulqd like to give here. I do not
want to go into all that. What about

the jugglery of facts and figures? In
the earlier years there wused to be a
Committee of Parliament which could
discuss the plan formulalions zt some
stage or the other. What! is the harm
for the Government to accept it? In
U.K., Australia and Canada, there are
so many Standing committees of Par-
liament which have to oversee the
functioning and working of wvarious
important Ministries of their country.
Why not abolish the Consultative Com-
mittee which do not serve any purpose
in planning? Yoy have g Standing
Committee of Parliamentary Members.
composed of all sections of the House,
and you discuss the Plan threadbare
there. We shall be giving more cons-
tructive suggestions there  we Shall be
able to scrutinise the allocations there.
]\_'_ow what allegations we can scruti-
nise here? We can simply say broader
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principles that we can make out here
and not go into the details. For de-
tails there is no time. We can only
make proader principles. So, unless
the Parliament is involved in it, which
unfortunately could not be involved,
and even the mid-term appraisal was
not made gvailable to Members of Par-
liament and of course, you had an
excuse, you wanted the debate. Debate
could not be possible but after the
mid-term appraisal is with you Yyou
hold annual plan discussions every
year. So, you must have the mid-term
appraisal with you so far as achieve-
ments of the last two years are con-
cerned. But you are withholding that
document. That document will ylti-
mate.y come to us, if not this sessinn.
next session. It would have peen bet-
ter, mere generous, on your part to
make available these documents to the
Members of Parliameni. Then the
discussion would have been more fruit-
Tul ang meaningful and more purpeose-
ful. We would have communicated
to you that look here, here are the
shorifalls. Now shortfalls are there in
every sector. So, that js the most im-
portant problem that this country is
faced with. We have to look to it.
We have devised the agricuifural sector
development strategy. What about
the land reforms? Forty lakh acres
was to be surplus. Hardly fifty per
cent you have distributed, hardly
eighteen lakhs. Now what is the posi-
tion? Unless you distribute the land,
unless the poverty in the rural areas is
removed, you will not be able to cope
up witp this. Lastly, you are wvery
much worried about the resources. It
is a socialistic society, it is a socialis-
tic constitution. Practically for all »ur-
pose we are considered a socialist ega-
litarian society, wnich believes in the
removal of inequalities. But may 1 ask
a question? While you are imposing
excise duty on almost everything used
by the common people, inciuding cloth-
ing, why have you spared the rich class
from paying wealth-tax? I am an ad-
vocate. I am paying income-tax for the

last 30 years and I am also paying
wealth-tax. But, you will be surprised
to know that Tata is not paying a pie
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as wealth-tax; so also Birla, Singha-
nia, Modi and even Ambani, who in
the last 15 years has increased his
wealth to Rs. 500 crores. Even he,
during the last 15 yéars, has not been
paying any wealth-tax, He has not
contributed a pie to the Consolidated
Fund, he has not paid anything tec
the national exchequer, he has not
contributed a single penny to the jeve-
lopment of this country. Why? Be-
cause this socialist Government, by
~one single line in the Finance a Bill
of 1960, made a provision in the
Wealth-Tax Act of 1957, exempting
the levy of wealth-tax on all 'ndust-
rial houses, industrial estates and
these people, which remains in force
till this day. You have not amended
that one line provision of the Finance
Bill of 1960, which said that there will
be no wealth tax levy hereafter on
these wealthier people, these indus-
trial houses of Tatas, Birlas, Mudis,
Singhanias ete. Since 1960 there is no
wealth-tax on these people. The retai-
ned profits of Tatas after depreciation,
reserves, bonus, dividend and pay-
ment of taxes is Rs. 120 crores. The
retained profits of Birals is Rs. 110
crores. If you just charge a wealth-
tax of 5 per cent on the retained pro-
fit, which in the case of the large
industrial houses comes to Rs. 15,000
crores, it will give you Rs. 750 crores.
Yet, you are not tapping this source.

SHRI A. K. ROY: Why did you not
impose it when you were the Finance
Minister?

SHRI SATISH AGARWAL: So, you
are replying on belhaf of the ovresent
Government. I am very happy to see
it. So far as I am concerned, firstly. I
was not the Finance Minister; secondly,
I was not in charge of the subject of
income-tax; thirdly, it was a Govern-
ment which wag in office for only
three years; finally, it was a govern-
ment of wvarious constituents and it
was not a cohesive one party govern-
ment, backed by a party organisation.
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But the precsent government, backel
by a party, has more colesion with
one supreme commander, before
whom nobody can speak. So, this
Government can dg it. Further jyou
cannot samy that because it was not
done 2arlier, so it should not by done.
1 am surprised that Shri A. K. Roy is
opposing my demand for imposing
wealth-tax onr Tatas, Birlas an] Sing-
hanias,

SHRI A. K. ROY: I am not epposing
it,

SHRI SATISH AGARWAIL : If he
is not opposing it, then h should not
have interrupted me.

PROF, MADHU DANDAVATE: He
was paying homage to the Janata Go~
vernment.

SHRI SATISH AGARWAL: Now the
Planning Minister is very much wor-
ried about resource mobilisation; we
are also equally concerned about 1it.
I am only suggesting one sector from
where you can have resource mobili-
sation, provided you bring a ome line
amendment t¢ the Finance Bill of
1960, deleting that provision, so that
the wealth-tax provision can ryTIE
into force in tne case of retained pro-
fits, which ate of the ovder of Rs.
15.000 crores. Even if you levy 5 per
cent wealth tax on that, you will get
Rs. 750 crores from one sector alore,
and it is justified in equity and mora-
lity. There is no guestion of inequity
or immorrlity in it. Why not impose
wealth-tax on those rich pzople?

They have created private trusts.
Sir, you will be surprised to know
that one single industrial house, Sa-
rabhai Chemicals, have created 1,600
private trusts and they hive irvested
the whole wealth in those trusts, So:
they do no! n~y a single penny as
tax. Even the jewellery they have put
in the company so that there is no-
wealth tax, because you have exempt-
ed it. Whenever they want to use the
jewellery for their family wmwariage
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purposes, they take the jewellery aul
of the compamy by paying a hire
charge of Rs. 5, and return it to the
company after the purpose is served.
These are some of the methods adop-
ted by these industrial houses.

PROF. MADHU DANDAVATE: An-
tulay created trusts out of that,

SHRI SATISH AGARWAL: You
have to think of these laws, the -vhole
gamut of governmental activities
should be within your purview and
vou have to examine the suggestions
for amending the various laws.

I am sorry, this subject cannot be
dealth with in 20 minules.

7.25 hrs.
[SuRt N K. SHEIWALKAR in the
Chair]

MR. CHAIRMAN: You please .-
clude. My friend, the time allotle! is
limited.

SHRI SATISH AGARWAL: That is
why, Mr, Chairman, I am making a
submission that it would have been
better, and At would be Letter even
now, that the hon. Planning Minister
takes Members of the House inij con-
fidence, forms a Standing Planning
Committee, which wags there in exis-
tence previously. There was a stand-
ing Finance Committee; Mr Ranga
must be knowing it, was after 19, ‘here
were so many Committees of Pariia-
ment existing. The Standing Finance
Committee was there, the Commiltee
for Railways was there but they were
all abolished after 1954. Mr. Venkata-
raman strongly pleaded for a Standing
Planning Commitice for planning bet-
ter, which should be above party. Tt
is better if we sit in a room, discuss
Letler, we ask you for information,
you have our suggestions and all fhat.
Then, naturally, we will be able to
suggest to you as to how you should
have resource mobilisation, not by
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printing notes; that will be inflationa-
ry. And what is the position -with re-
gard to unemployment, povarty, edu-
cation and medical care? What is the
position in the villages now? There
is no medical care worth the name.
And you are talking about population
growth! You seem to be very much
worried about it and we are all wor-
ried about it, abselutely wvery much
worried about it. But how to hiing it
unless you involve people? There are
many political parties and politicat
leadership in this country. There are
4000 Members of the Assemblies, there
are 800 Members of Parliament. So
there are nearabout 5000 peop.e. Then
there are members of panchayats and
municipalities, the total comes to near-
about a lakh or a hundred thousand
pzople the total members of pancha-
yats, municipalities, Assemblies and
Members of Parliament. These are the
leaders of public opinion. Make it
compuisory, amend the law to the
effect that whosoever has more 1han
three chiidren which is the .:cepled
norm of family life, will not get a
ticket. I will give a commitment on
tehalf of my Party that if you adopt
this norm, then we will not give a
ticket to 2 Member who has got nore
than three children, which is the ac-
cepted norm of this country. Other-
wise, how do you control population?
We are against forcib.e sterilisation,
you gre also now against forcible ste-
rilisation in view of your experience
of 1976. But how to do it? The cli-
mate has to be created. Notody ran go
and preach on a platform. No ilealth
Minister can inspire confidence among
the people to resort to family jlanning
if he has got a team of g children. Mr.
Shankaranand unfortunately cannet
inspire confidence if he has 8 children.
How can he do that? I can tolerate up
to three. ] mean, this is something
psychological., It cannot be done with-
out that. So, unless you do that things
will be improve. You make this norm
for every political party, call a meet-
ing, discuss the issue and say that, ex-
plosion of population is more danger-
ous than the atom bomb explosion. It
will ruin the whole country, It will ne-
gative the whole developmental pro-
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cess, it will negative all our achieve-
ments in this country. So, you will not
be able to achieve that. But don’t take
a cover under it because we have not
been able to achieve it. The per capita
income has gone down, the national
production is not going up, agricultu-
ral production is not going up. We are
not doing well on this front or that
front because population is growing.
1 have not time tp show how it is
growing. But despite all that, our achi-
evements should have been much
more ail these factors being tiaken
care of, and therefore, when you talk
of consensus, when you talk of coope-
ration, then you have to seek it and
seek it in a purposeful manner. You
have to discuss the issue, you have to
deliberate the issue, have our const-
ructive suggestions, have a mneeling
for a day or two or fhree and then
thrash out the issue, then try 1{o find
out if there is a fault somewhere in
the implementation aspect, which 18
the most vital aspect of the achieve-
ments of the objectives of the Plan.
Unless implementation is effective,
unless it is speedy, uniess it is corrp-
tion-proof, you cannot hope to achieve
the objectives, the laudable objectives,
which are enshrined as the Directive
Principles of the State Policy ian the
Constitution and which have to be
attained through this Plan formula-
tion, through this document which is
not a party document, which has to be
a national document. The commit-
ment of all people has to he therc,
but it cannot be there with this out-
look, keeping people aloof  bringing
the document and takmga decision te
implement it, not making the midterm
appraisal available to Members. And
after three years we just have a ritu-
al of discussing the Plan here, in this
House, so that nobody can say that
we have not discussed the Plan. It
is not an approval of Parliament, it
is not a discussion, it is not a partner_
ship in your decision-making. I am
sure that in future you will take
these corrective measures and then
and then along we shall be able to see
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that the laudable 6Bpetives cnshrined
in the Constitution under the Direc-
tive Principles of State Policy are
achieved, poverty is removed, unem-
ployment is reduced and inequalities
are removed and this country’s qua-
lity of life is improved so as to have
a national pride in the comity of
nations when we go abroad. What is
the per capita income? We simply
say, 125 dollars. What is the per capita
income in U.S.A.? It i § 6000, Then
we feel belittled that way. We want
to -have a place of pride in the Comi-
ty of Nations by saying we are impro-
ving the plight of .our own people.
With these words I finish my speech.

MR. CHAIRMAN: I need guidance
of the House. There are a numiber of
speakers still on the list as given. The
list is a large one. Some of the pcrties
représentatives have not spoken.

The total time consumed so far in
discussion on the Sixth Five Year
Plan is more than five hours.

According to the List of Rusiness
for today which has been circulaled,
item No. 18 has three hours at its
disposal. The last item is Half-an-}our
discussion by Dr. Karan Singh. Today
no time for this has been indicated
against Half-an-Hour discussion. Nor-

mally, it is usually taken up at 17.30.
[ Y

SHRI SATISH AGARWAL: As =«

convention it is taken up at 5.30 p.m.

It is a very important issue,

MR. CHAIRMAN: When should this
Half-an-Hour discussion take place?
How long do you purpose to sit for
discussion on the Plan?

SHRI KRISHNA CHANDRA HAL-
DER: (Durgapur): We can taka Half-
an-Hour discussion now. We may ad-
journ at 6 O'Clock. We can take up
discussion on the Sixth Five Year Plare
tomorrow.



461 Re. Sixth Five-Year Plan KARTIKA 12, 1904 (SAKA) 462

(Motn.)

MR. CHAIRMAN: I am afraid, it is
for the hon. Minister of Parliamentazy
Affairs.

SHRI S. B. CHAVAN : The same
point was posed to the House. It was
decided that the discussion of the Plan
will be over by 7 O'Clock today.

MR. CHAIRMAN: How much time
do you propose to take? When would
you like to speak?

SHRI S. B. CHAVAN: I would be
taking about forty minutes.

MR. CHAIRMAN: As per calcalation
20 minutes wili be at the disposal of
%he House for discussion of the Plan.
Quite a few speakers are there—Shri
Ram Vilas Paswan Shri Yadav, Shri
Roy, are from the Opposition. There
is a long list of speakers from the Con-
gress side.

DR. KARAN SINGH: (Udhampur):
We can have Half-an-Hour discussion
now because the hon. Minister for
External Affairs is also there. It will
give a little change from planning.
Then after that discussion on Plann-
ing can be resumed. The hon. Minis-
ter can perhaps extend his stay from
7 p.m. to 7.30 p.m. In this way it can
be finished today.

o (wmEaR) L. A P & & e
SHRI SUNIL MAITRA: In the
Business Advisory Committee it was

stated that the House would not sit
beyond 7 p.m. (Interruptions)
MR. CHAIRMAN: I think let Dr.

Karan Singh start with Half-an-Hour
discussion.

Dr. Karan Singh, you should be
very brief as it is Half-an-Hour dis-
cussion only.

e .

17.33 hrs.
HALF-AN-HOUR DISCUSSION

EXCLUSION OF OCCUPIED AREAS OF
JAMMU & KASHMIR FROM THE MAV
PUBLISHED IN INDIAN GOVERNMENT AD-
VERTISEMENT, '

DR. KARAN SINGH (Udhampur):
Mr. Chairman  Sir, [ have raised this
Half-an-Hour discussion on the basis
of certain repiies given to Starred
Question No. 174 relating to inaccurate
maps published in the Government of
India advertisement showing only part
of Jammu and Kashmir as Indian
territory. This betrays the continuing
carelessness on behalf of the Govern-
ment agencies. I recall in fact, lonking
through some of the records as far
back as 1970, I had to answer a similar
question in the Rajya Sabha. because
Air India at that time was responsible
for the map which was inaccurate.
Although at that time some directions
were issued, it seems that they are
not being really followed as forcefully
as they should. There are lot of publi-
cations that show Kashmir either as
a disputed area or as divided. I have
with me Arabic, the Islamic Workl
Review. I do not know whether the
hon. Minister has seen it or nct. It
has very clearly shown Kashmir as
separate from India as well as from
Pakistan,

On this limited issue, with 1egard to
the maps, I would suggest.

(a) fresh directions be issued from
the Ministry of External Affairs to all
Government Departments and agen-
cies to ensure that there ig no inaccu-
racy in the maps;

(l_a) where such maps come to their
notice published by non-Government
agencies Indian or  foreign—they
should immediately seek rectification.

But. Sir, this question of the maps
does highlight an uncomfortable fact.
For the last 35 years—1947 and then
from 1962 vast areas of the State of



